109 Wetten Answers

debt not realsable 1s actually written off
cvery year Aduquate provision for bad and

doubtful debts 1s also made every year m
consultation with the statutory auditors before

finalsimg the accounts of the year and the

amounts wutten off are adjustud agamnst the
provision  laking ito account the volume
and nature of business m the past fcw years
conducted by the laige number of offices of

the nationilied banks there 1s no reason to
belicve that the bad debts are showmns any
marked taudency to increase m the last two
years  “ection 29 of the Banking Regulation
Act 1949 which prescribes the foims of bala-
nee sheet and profit and loss account of
Commerctial Banks does not provide for
dwclosutc  :nler-alia, ol provisions made
during a year for bad and doubtiul debts or
of bad debts actually witten off aganst the
provision

Loss of Amount to Nationalised Banks as a
result of Dacoity and Misappropriation

4,77 SHRI ANVASAHFB
HINDI Wil the Mimsta
be pleased to state

GOIN
of FINANCE

(a; the amount lust by the natioualised
banks, ycar-wise since Ist June, 1971 because
of dacoity cheating and misappropriation ,

(b) the number of cases of holdups, chea-
ting et during the said period , and

(c) the steps taken
losses ?

to mummse such

IHt MINISTFR OF STAID I\ TH1
MINISTRY OF FINANCL (SIIRI K R
GANISH) (a) and (b) Ihe requued -
formation to the ecxtent posmble 1 bung
collected and will be laid ou the Table of the
House

(¢} The secunty and procedural arrange-
ments in the branches of the banks are undet
continuous review and iequisite steps, wher-
ever necessary, are also taken by the banks.

Scarcity of Essential Drugs in Mofussil
Areas

4378 SHRI JYOIIRMOY BOSU  will
the Mimstes of PLIROLEUM AND CHLMI-
CALS be pleased to state *

(a) whether his Minstry has made any
amsessment of scarcity of essential drugs, cspes
wally n mofusnl aneas , and
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(b) 1f so, the outcome thereof ?

THEL MINISTI R OF LAW & JUSIICE
AND PETROLLUM AND  (HEMICALS
(SHRT H R GOKIIAME) (a) and (b)
A continuous watch 18 betng kept m the Mo
try on the availability of all diugs founula-
tions 1n the various regwons of the country
Whenevet shoitages ol cortam brands of medi-
cines come to notiwe, sutable action 1s taken
through the concerned manufacturcrs to rush
supplies to the areas concerned

Joint Stock Companies in India

1H7) SHRI JYOIIRMOY BOSU
Will the Minister of ¢ OMPANY AFFAIRS
be pleased to state

(a) the total munber of Jomt Stock € m-
panies 4t woik, State wive as at the end of
1969.70 1970-7) and 1971.72

(b) total paid-up capital of thesr Jot
Stock Compames State-wise, at the end of
these years ,

(¢) the names ol Joint Stock € umpanies,
newly floated, State-wise and year win
fiom 1969-70 to 1971-72 and

(d) the authoinsed capital of the new
Companics, State-wise ant yeat-wise, from
1969-70 to 1971 727

IHL MINISLIER O COMPANY AFRl-
AIRS (SHRI RAGHUNALHA REDDY)
(a) and (b) T@he number of Compaus at
work and theu paid up capital as at the close
of the years 196).70, 117071 and 1971 72
(a3 on ol I271) Statt-wise are given m
Statement I laid on the Iible of the House
[Placed wn Library See o L1-1890/72]

(c) and (d) T[he number of Compames
registured under  the Companies Act, 1936,
during the last three years namely, 1969.70,
1970-71 and 1971-72 (upto 31.1271) along
with therr authorsed capital, State-wise are
given 1n Statemunt II lad on the lable of
the Housc [Placed in Library Sz No L1-
1890/72 ] The namnes of these compues and
thur other particulars including authorised
capital have been published in the Depart.
ment's Publication *Quarterly Blue Book on
Jont Stock Companis' for the period from
1§ 1969 to 31 J 1971 and 1n the Department’s
Journal ‘Company News & Notes' from 14 71
to 310971 (copies of thesx publications are
supplied to th: Parkiament Secretaniat Libracy





